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IM THE CENTRAL ADIUNISTRATIVE TRIBUNAL ( J/

PFIINCIPAL bench
NEW DELHI.

fl.A. No, 442/95 Date of decision 28.9.95
HA-2425/95

Honlbla Shri S.R. Adige, nember (A)
Hontbia Smt. Lskshmi Susminathan, ftember w/

Shri Hira Lai,
Industrial Bardoor(Civilian)
resident of Village-Damodar Pwra,
Post Office- Veterinary College, BathuraiUPJ

,,, Applicant
(By Advocate Shri O.N.Sharma)

Vs.

1. The Union of India, through
the Secretary Binistry of Defence,

South Block, Neu Delhi.

2. The Adjutant General,
Addl. Directorate Ceneral/flrg-4(Civ)(b)

3. The Quarter Baster General,
Quarter Baster General Branch(Q—l(C),
Army Headquarters, O.H.Q. Post Office,
New Delhi-11

4. The Director Genaaal Supoly A Tran3port(3T-12),
Quarter Baster General's Branch,
Arny Headquarters, D.H.Q. Post Dffice,
Nsu Oelhi-11

5. The General Officer Coamanding-incharge
n.G.A.S.C. Headquarters Central Command,
Lucknou-Cantt.

6. The Commandant,
3- Reserve Petroleum Depot, A.S.C.,
Bathura (UP)

7. The Officer Commanding,
338(l) Supply Platoon, A.S.C.
Bathura (U.P.)

... Respondents

(By Advocate Shri P.H.Ramchandani )

3UQGBENT(0RAL)

(Hon'ble Shri S.R. Adige, Bember (A))

Both counsel have been heard.

2. Ue note that consequent to disciplinary

proceedings, which were initiated agaxnst the

applicant, ha has been compulsoixily retirtd,
vttU

order dated 5—4—1995. Ue have pointed out

to the applicant} counsel, that he has s right of

appeal against the order of/retirement, and in the
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^  first instance, it is appropriate that the applicant

exhauste that right, before approaching the Tribunal^.

Under Section 20 Adwinietratiue Tribunals Act an

application is not to be admitted until other remedies

are exhausted. The OA uas filed prior to the issue

of the order dated 5-4-1995 retiring the applicant

compulsorily, but nou that the said order has been

passed the applicant may,if lo advised file an appeal

against that order in the first instance,

3, In the event that such appeal is filed,

the respondents should dispose of the same, uithin

three months from the date of its being filed,

Uhile disposing of the appead, the respondents shoul#

not rejectaaJ it merely on the ground of limitation,

4, If any grievance still survives after the

disposal of the appeal, it will be open to the applicant

to agitate the same through appropriate proceedings

in accordance uith law,

5, The £)*A, is disposed of, accordingly. No costs.

/  (Smt.Lakshmi Suaminathan) (S«h. Ad^e )
Member (3) Member (A)
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